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Government of Jammu and Kashmir

g Finance Department

| Civil Secralanat. Srinagar

_ Notification
; Srinagar, the 19t of October, 2018

SF!OL‘--1 e In exercise of the powers conferred by section 164 of the Jammu and Kashmir Goods
and Services Tax Act, 2017 (Act No. V of 2017), the State Government on the recommendations of the

Council hereby makes the following amendment in the Jammu and Kashmir Goods and Services Tax
Rules, 2017, namely:-

In rule 89, for sub-rule (4B), the following sub-rule shall be substituted, namely:-

*(4B) Where the person claiming refund of unutilised input tax credit on account of zero rated
supplies without payment of tax has -

(@) received supplies on which the supplier has avalled the benefit of nobification SRO No.443: -
Dated:23/10/2017 or nolification No 41/2017-inlegrated Tax (Rate), dated the 23 October,
2017, published in the Gazette of India, Exiraordinary, vide number. G.S.R 1321(E), dated the
237 October, 2017; or

(b) availed the benefit of nolification No. 78/2017-Customs, dated the 13® October, 2017, published
in the Gazelte of India, Exliraordinary, Part Il, vide number G.S.R 1299(E), dated the 13®
October, 2017, Section 3, Sub-section (i), vide number G S.R 1272(E), dated the 13® October,
2017 or nolification No. 79/2017-Customs, dated the 13" October, 2017, published in the
Gazelte of India, Exiraordinary, Part Il, vide number G.S R 1299(E), dated the 13® October,
2017,

the refund of input tax credit, availed in respect of inputs received under the sad notifications for

export of goods and the input tax credit availed in respect of other inputs or input services to the

exient used in making such export of goods, shall be granted”.

2. In rule 96, far sub-rule (10), the fallowing sub-rule shall be substituted, namely:-

“(10) The persons claiming refund of inteérated tax paid on exports of goods or services should nol
have -

(a) received supplies on which the benefit of notification SRO No. 445; dated. 23/10/2017 except so
far it relates to receipt of capital goods by such person against Export Promotion Capital Goods
Scheme or notification SRO No. 443; Dated:23/10/2017 or notification No. 41/2017-Integrated Tax
(Rate), dated the 231 October, 2017, published in the Gazette of India, Extraordinary, Part Il, vide
number G.S.R 1321 (E), dated the 23 October, 2017 has been availed, or

(b) availed the benefit under notification No. 78/2017-Customs, dated the 13% October. 2017,
published in the Gazette of India, Extraordinary, Part Il, vide G.S.R NO. 1272(E), dated the 137
Qcloher, 2017 or natification No. 79/2017-Customs, dated the 13% October, 2017, published in the



Gazetle of India, Extraordinary, Part ll, vide r G.S R NO. 1299 (E), daled the 13" Oclober, 2017

except so far it relates to receipt of capital goods by such person against Export Promotion Capital
Goods Scheme "

This notilication shall come into force with effect from the date of publication of corresponding
notification under Central Goods and Services Tax Rules, 2017 in the Central Gazette.,

By order of the Government of Jammu & Kashmir

Sd/-
(Navin K. Choudhary), |IAS
Principal Secrelary lo the Govemment
Finance Department

No: ET/EstV/GST/119/2017-Iil Dated: .10.2018
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. Genera) Yianager, Governmnent Press dammu/Kashmir,

to the:-
Secretary, GST Council, New Delhi
A Financial Cormmissioners,
Principal Resident Commissioner, JAK Government , New Delhi.
Principal Secretary to Hon'ble Governor.
All Principal Secretaries to Government.
All Commissioner/Secretaries to Governnent.
Divisional Commissioner, Jammu/Kashmir
Excise Commissioner, JBX.
Commissioner, Commercial Taxes, 1&K.

. Additional Commissioner, Commercial Taxes (Adm) Jammu/Kashmir,
. Additional Commissioner, Commercial Taxes Tax Planning, JEK.

Pyt. Secretary to Hon'ble Adwvisor (V).

President Kashmir Chamber of Commerce & Industry, Kashmir
President Federation of Industry, Kashmir.

President Chamber of Commerte & Industry, Jammu.
President Industrnies Association Bari Brahmana/Samba.
President Tax Bar Association, Jammu/Srinagar

Private Secretary to Principal Secretary to Government , Finance Department./ {
Government Order file/Stock file/Incharge website,

Under Secretary to Government



